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(By Advonate; Shri V.S.R.Krishna)

ORDER(Oral)

By Shn Kuldip Singh

The applicant has filed this OA seeking

tht; relief to cjUcisii and set aside tne impugned, 1- ] _ _ j- . , ^ j _ j-1-.

'do and cx. directionJ ̂  , 4- -■

re sij on dents Consider the applicant

PLumotion to the post of stenographer Gr.II on

the basis of his continuous service of iriore than

26 years as Stenogrtipher G.III
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The facts of the case are that the v iu.t;

dated 22.7.1S72 the applicant was

appointed at> o^enographer Gr.III in the tinit U X

the Internal Financial Adviser vxra/. me

applicant claims that IFA has been maintaining a

separate cadre. However, the case of the

respondents is that the establishment of the IFA

was merged into the cadre ox x/ix"ectux"aL.e Genexax

of Security (DGS) which was further bifurcated

and the applicant was alxutttjo uo die oon

Directorate. The applicant has challenged the

merger of his post in the cadre of DGS and

further SSB which has been done without obtai.ning

his option and he has also rex erred sjO a

Memorandum of 23.2.1S97 wherein it v7as

specifically mentioned that the optiun of uhtx

candidates who are appearing in the list au

.A T.rV. have been merged in

different uadres theix' uption shuuld be obtained

and necessary formalities should be completed.

3. Learned counsel for the applicant

submitted that sinee no option was obtained from

the applicant for showing him in the cadre of SSB

X X eC uura ut; , wiixixii x is= evxueiiL. xxuiu rtiiiitiJvUxe x ,

the applicant is entitled to his own cadre of

TT?a J_ T 1 ^ . J
1 r i-i a uiij. b . xli xticiriifciu. uuuiitotix i O i* bii0

respondents submitted that the merger was dome

some time in 19S7. The applicant, now at this

stage, by filing this OA, cannot challenge the
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merger and the allucatioa of his cadrt; to that uJ

4- ^ c nme ibibn. So j the Q^iifcistlun ui. uiit: ajjjy

T

,-.e applicant for

being considered in his original cadre of SSB, is

out of question. However, so fai- as the

promotion is concerned, since the applicant. ttat>

contended that he has not been giveit promotion

right from the date of appointment as

Stenographer G-r. Ill, learned counsel for the

respondents fairly agrees that the aijjjxicani-. is

antitled to the promotion under the ACP Scheme

and he will be considered in accordance with the

said Scheme.

4• In view of the statement made by the

learned counsel for the respondents, this OA is

disposed of with a direction to the respondents

to consider the case of the applicant lor

promotion under the ACP Scheme in accordance with
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